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Central A*ntnlstratlve TrlbunaI
Princlpal Beneh

0 A I{o. 28 4?/2OOz

Ner,r Delht this the l3th day of 0ctoberr 2003.

H0 NrB LE IlR. SH ANKER R AIU, tllEnB EH (Ju DL)

lltttnd! Kumaar
5lo Sh. Udal- Chand.
!/" H. No .4A4, Y-B 16 ekr!lbngolpurl,
Ue lhl.- I 1 008 3.

(By Advocate -

_Appllcant

Nonr - Applicant ln gerson)
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1 a N.C.T. (Govt. of Delhi)
(Service may be effecteo)
through its Crrief Secreta
N.C.T. oF DEIhI UIIItn FT
0elhi Secretarlate, f.P.E
Heu Delhi - 110 OO2.

Yr
oor
state,

2. State Electlon Commission.
(Service may ba affected)'
t.hrough it: Secretary,
ltgam Bhauahr Kaehmei6 GatBr
Delhi - 110006.

(BV Advocate: !ls. Jaemine Ahmed)

-Responde nts

L

ORDER (ORAL)

Appllsant rsho had uorked in the Photostat Divislon
on casual basis aa an opgrator in the State Election Commission

L,as not alloued to rBsume duties after B.S.ZOOZ. Earliel,
aPpllcant had f iled 0. A. No. 1?Og/2OO2 r.rhich u,as dlsposed of
on 12.o?.2oo2. vlde an order dated 2s.0g.2ooz passed by the

respondents holding that as no post of Photostat llachine

0perator is sanctioned in the Stato Election Commission, it is
not poseible to absorb applicant, givlng rise to the present

0. A.

2. Appllcant appoared in person and steted that ae he hae

provldcd seDvices and completed 24A days, hls absorption is. to
be considere(.
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3. Raspondentsl couftsrel frls. Jasmine Ahmed contends tha

temporary posts u,cre safir:tioned under non-plan uithout any P

of Photostat Flachlne [Jperator and as the Commisslon has completed

its r.,ork and there is no sanctioned post of Photostat Flachine

0perator, it is, not possible to cord.cler the case of the applicant.

4. After consioering the pleadings in the 0.A. as L,eIl aE the

contentions putforth by ths Iearned counsel for respondents,

abeorption of applicant cannot take effect unless sanctioned post

of Photostat Flachl.ne 0perator ls available.

S. Ends of justlce L,ould be duly net if in future a regular

post is sanctioned og Photostat Machins OpBrator, elalm of applicant

r.lould ba consldered in accor'dance urith rules and inetnrctlons on

the sub$ect, subject to his conferment to the eligibility criteliar

6. uith these dlrections, the 0.A. stands disposed of. No

costs.
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